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Rajasthan State Pollution Control Board

8/263, Malviya Nagar, Behind Renault Showroom Near Jawahar Circle, 

Jaipur
Phone: 0141-4068311 Fax: 5159699

Registered

I / We hereby acknowledge the receipt, in this office, on 21/05/2024 of your application dated 21/05/2024 

for  Consent to Establish for (project / process / activity name) manohar lal jangid under section of 21 

of the Air(Prevention & Control of Pollution) Act,1981 having capital cost of the project Rs. 9.65 Lacs 

duly filled in and accompanied by prescribed fee Rs. 1,500.00 and requisite documents.

This acknowledgement of the consent application shall be treated as Consent to Establish, of the State 

Board, under section of 21 of the Air(Prevention & Control of Pollution) Act,1981 ,to Consent to 

Establish your industry at SARASWATI VIHAR KOTHUN ROAD TEHSIL LALSOT  LALSOT IND.AREA 

, LALSOT Tehsil:Lalsot District:Dausa and there would be no need for the industry to obtain periodical 

renewal of consent, till such time the unit modifies / changes its processes provided that  -

ACKNOWLEDGEMENT OF APPLICATION FOR CONSENT UNDER THE WATER (PREVENTION & 

CONTROL OF POLLUTION) ACT, 1974 AND THE AIR (PREVENTION & CONTROL OF 

POLLUTION) ACT, 1981 FOR SMALL SCALE / TINY INDUSTRIES UNDER GREEN CATEGORY 

UPTO AN INVESTMENT OF RS. 5.00 CRORES.

From : Date : 10/09/2024

Regional Officer[ Jaipur (S) ]

Rajasthan State Pollution Control Board,

8/263, Malviya Nagar, Behind Renault Showroom Near Jawahar Circle, Jaipur

To,

M/s MANOHAR LAL JANGID (UnitID:135136)

SARASWATI VIHAR KOTHUN ROAD TEHSIL LALSOT , LALSOT Tehsil:Lalsot

 District:Dausa 

1.The acknowledgement shall be subject to the provisions of the Water (Prevention & Control of Pollution) 

Act,1974, the Air (Prevention & Control of Pollution) Act, 1981 and the Environment (Protection)      Act, 

1986.

2.This acknowledgement will not be used as an evidence for ascertaining the land title and its use.

3.The acknowledgement is from the point of view of control of pollution, and does not absolve the unit from

making compliance of the other statutory obligations, prescribed under any other law or instrument, for the

time being in force and the directions passed by the Hon'ble Courts.

4.The State Board shall have the right to conduct random checks or call information from the unit and 

make a formal consent order prescribing conditions etc., as required.

5.The Industry falls under Green Category - Saw Mill as per Head Office Order No. F.14(23) 

Policy/RPCB/Plg./153-189 dated 02/06/2020.

File No     :  

Order No :

F(Tech)/Dausa(Lalsot)/2751(1)/2024-2025/1558-1559

2024-2025/Jaipur (S)/13812
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 Specific Condition :

That this Consent to Establish/Acknowledgement is granted to permit / license of Sh. Manoharlal 

Jangid S/o Sh. Moolchand Jangid (Saw Mill 39") by Deputy Conservator of Forest (DCF), Department 

of Forest, Dausa.

1

1 i. That this acknowledgement/CTE is being issued for the Saw Mill @ 03 QTL/Day at Khasra No. 

4115/131, Saraswati Vihar, KOTHUN ROAD, Tehsil:Lalsot District:Dausa . 

ii. That unit shall not install any source of air pollution (except 05KVA DG Set) without obtaining the

prior permission from the State Board.

iii. That the total capital investment in the project (without depreciation) shall not exceed Rs. 09.65

Lacs including land, building, plant & machinery.

iv. That trade effluent shall neither be generated nor discharged and the industry shall maintain zero

discharge inside & outside the premises.

v. That the unit shall carry out all activities/ operations within covered shed and suitable air pollution

control arrangements will be installed to control fugitive air emissions generated from the process or

handling of raw materials.

vi. That the unit shall dispose its domestic waste water in scientific manner to avoid water pollution in

and around the area.

vii. That the unit shall comply with the standards as prescribed vide MoEF Notification No. GSR

826(E) dated 16th November, 2009 with respect to National Ambient Air Quality Standards.

viii. That the unit shall ensure compliance of ambient air quality standard in respect of noise as

prescribed under Environment (Protection) Act & Rules made therein.

ix. That the applicant/industry/process/project shall have to comply with the provisions of Water

(Prevention & Control of Pollution) Act’1974; Air (Prevention & Control of Pollution) Act’1981 &

Environment (Protection) Act’1986 & the standards prescribed there under along with the general

guidelines and/or directions issued by the Central Pollution Control Board or the Rajasthan State

Pollution Control Board time to time.

x. That this acknowledgement/CTE is issued to the unit on the basis of documents submitted by the

applicant, if any discrepancies are found in the document /facts submitted by the unit then the

acknowledgement letter shall be treated as revoked without any further notice and the unit shall be

liable for action in accordance with provisions of law.

xi. That this acknowledgement/CTE shall cease to be valid in case of any change in

product/process/operation/raw material/ capacity/ area or in information/document

submitted/uploaded at the time of seeking consent.

xii. That the industry shall maintain plantation at least in the 33% of total area, using concept of the

social forestry and development of green belt outside the project premises in adjacent areas

wherever adequate land is not available within the industrial premises.

xiii. That this acknowledgement/CTE is being issued on the basis of documents/ information uploaded

by the applicant/industry /process/ project. The liability of veracity and correctness of the uploaded

document/information shall solely be of the applicant only.

2

Copy To :

Master File.1

This acknowledgement is in accordance with the directions issued by the Central Pollution Control Board 

vide letter no. B - 29014/1/90/PCI - I/17793 dated 21-10-1992.

Regional Officer[ Jaipur (S) ]
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Regional Officer[ Jaipur (S) ]
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BEFORE THE NATIONAL ORE ·N TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

O.A. NO. 49 OF 2025 

lN THE MATTER OF: 

VINOD KUMAR SHARMA .... APPLICANT 

VERSUS 

STATE OF RAJASTHAN & ORS. . ... RESPONODENTS 

VAKALATNAMA 

KNOW ALL to whom, these presents shall come that I, Pooja W/o Ankit DiKit, aged 
about 35 years, \vorking as Regional Officer, Jaipur (North), Opposite Road No. 5, VKIA, Sikar 
Road, Jaipur, Officer In-Charge, Respondent No. l, the above-named do hereby appoint 
(hereinafter called the Advocate/s) to be my/our Advocates(s) in the above-noted case, authorise 
him/them: -

SHIV MANGAL SHARMA 
Advocate for the Respondent No.1 

D-291, 2nd & 3rd Floor,
Defence Colony, New Delhi-110024 

Mobile: +91 70427 00133 
Email: aagrajasthanlsc@gmail.com 

To act, appear and plead in. the above-noted case in this Court or in any other Court in 
which the same may tried or heard and also in the appellate Court including High Court subject to 
fees separately for each court by me/ us. To sign file, verify and present pleadings, appeals cross­
objections or petitions for executions, review as revision, withdrawal, compromise or other 
petitions or affidavits or other documents may be deemed necessary or proper for the prosecution 
of the said case _in all its stages subjects to payment of fees for each stage. To file and take back 
documents, to admit and/or deny the documents of opposite pruty. To withdraw or compromise 
the said case or submit to arbitration any differences or disputes that may arise touching or in any 
manner relating to· the said case. To take execution proceedings. To deposit, draw and receive 
money, cheques, cash and grant receipts hereof and to do all other acts and things which may be 
necessary to be done for the progress and in the court of the prosecution of the said case. To 
appoint and instruct any other Legal Practitioner authorising him to exercise the power and 
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the 
power of attorney on my/our behalf. And Vwe, undersigned do hereby agree to ratify and confirm 
all acts, done by the advocate or h-is substitute in the matter as my/our own acts, as if done by 
me/us to all intents and purposes. And I/we undertake that I/we or my/our duly authorised agent 
would appear in Court on all hearings and will infonn the Advocate for appearance when the case 
is called. And I/we undersigned do hereby agree not to hold the advocate or his substitute 
responsible for the result of the said case. The adjournment costs whenever ordered by the Court 
shall be of the Advocate, which he shall receive and retain for himself. 

And I/we the undersigned do hereby agree that in the event of the whole or part of the fee 
agreed by me/us to be paid to the advocate remaining unpaid he shall be entitled to withdraw from 
the prosecution of the said case until the same is paid up. The fee settled is only for the above case 
and above Court. I/we hereby agree that once the fees, is paid. Vwe will not be entitled for the 
refund of the same in any case whatsoever and if the case prolongs for more than 3 years the 
original fee shall be paid again by me/us. 

IN WITNESS WHEREOF I/we do hereunto set my/our hand to these presents, the 
content of which have been understood by me/us on this -1.Jl_ day of October 2025. 

Accepted subject to the terms of the fees. 

�p_z__
Saurabh Rajpal 

Advocate 
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